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To, 
The Registrar, 
Hon 'hie National Green Tribunal, 
New Delhi 
E-mail: - iudicial-ngt@gov.in ., 

Subject: - Submission of updated status report on behalf of the respondent no.8 i.e. District 
Forest Officer, Gautam Buddh Nagar, Uttar Pradesh in the matter of Anand Arya vs Union of 
India O.A. No. 630 of 2023. 

Sir, 

In the matter of O.A. 630 of 2023 Anand Arya vs Union of India, the updated status report has 
filed by the District Forest Officer, Gautam Buddh Nagar, U.P. vide report dated 8.07.2024. 
this status report filed herewith. 

It is requested that the aforesaid updated status report may be presented before the 
Hon 'ble Tribunal for kind consideration • 

Encl: ·As Above 

Yours Faithfully 

DFO 
GAUTAM BUDDH NAGAR 

qJTTA~PRADESH 
07.07.2024 
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH AT NEW DELHI 

ORIGINAL APPLICATION NO. 630 OF 2023 

IN THE MATTER OF: 

ANAND ARYA .... APPLICANT 

VERSUS 

UNION OF INDIA .... RESPONDENT 

UPDATED STATUS REPORT ON BEHALF OF THE RESPONDENT NO.8 i.e. 
DISTRICT FOREST OFFICER, GAUTAM BUDDH NAGAR, UTTAR PRADESH 

MOST RESPECTFULLY SHOWETH: -

1. That the present original application has been filed with the prayer to direct the 
Respondent Authority for the notification of Dhanauri Wetlands. 

2. That the Respondent no. 8 District Forest Officer (DFO), Gautam Buddh Nagar, 
U.P. being member secretary, district wetland committee has been performing his 
duties for the protection and conservation of the wetlands situated in Gautam Buddh 
nagar, U.P. 

3. That it is relevant to note here that Hon 'ble Supreme Court, In the case of M.k 
Balakrishnan vs. Union of India & ors (W.P.(Civil) No. 230/2001), addressed 
the coi+servation of wetlands in India. By virtue of orders dated 08.02.2017 & 
04.10.2017, the court directed the application of rule IV of the wetland's 
conversations and management rules, 2010 to 2,01 ,503 mapped wetlands with 
an area of 2,25Ha and above, including Dhanauri wetlands. True copy of the 
National Wetland Inventory Assessments and Maps an~ annexed herein as 
Annexure-1 

4. It is submitted that on dated 14.02.2019 the respondent no. 8 DFO, Gautam 
Buddh Nagar submitted a brief document of Dhanauri wetland to the State 
Wetland Authority, U.P. it is further submitted that certain objections were raised 
and some requisite documents were required by the state wetland authority. It is 
pertinent to mention here that after curing all the defects, deficiencies on dated 
05.07.2024 the DFO has sent brief documents to the state wetland authority vide 
letter 179/2-1, Gautam Buddh Nagar, 05.07.2024 with complete necessary 
documents. True copy of the letter dated 05.07.2024 along with the brief 
documents are annexed herein as ANNEXURE 2. 
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S. That in the 74th Board meeting ofYIEDA (Respondent No- 10) convened on 
September 8, 2022, subsequent to thorough deliberation by the board of 
directors, it was resolved and approved that Dhanauri water body shall be 
designated solely as a wetland, with issuance of a corresponding No Objection 
Certificate (NOC). In accordance with the resolution of the Authority Board, it 
is imperative to undertake requisite measures to formally designate the Dhanauri 
water body exclusively as a wetland, as outlined in the proposed configuration 
set forth in the draft Master Plan-2041. The same has been communicated 
through letter dated 08th September 2022 by the CEO YIEDA. True copy of the 
letter dated 08th September 2022 is annexed herein as ANNEXURE 3. 

6. That the draft Master Plan-2041 of YIEDA (Respondent No-10) prepared by the 
consulting organization delineates the Dhanauri water body covering an area of 
46.35 hectares. Furthermore, an adjacent buffer zone of approximately 66.54 
hectares has been designated, resulting in a total combined area of the water 
body and buffer zone amounting to 112.89 hectares. 

THE PRESENT STATUS IS FOR KIND CONSIDERATION OF THE HON'BLE TRIBUNAL 
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DFO 

GAUTAM BUDDH NAGAR 
~PRADESH 
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ANNEXURE 1
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